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To

From

Dr.C.R.Sathish Kumar M.E., Ph.D.,

Public Information Officer/
District Environmental Engineer,
Tamilnadu Pollution Control Board,

Coimbatore South
Plot No.E55A, SIDCO Industrial Estate.,

Kurichi, Pollachi Main Road.,

Sir,

TNPC Board — O
Right to Information Act,

With reference to your RTI petition a

1 Kindly
TNPCB Chennai ©

Dated: 07.05.2025

Coimbatore — 641 021.
Coimbatore — 641 023.
Lr.NoJRTIA-ZUDSIDEEITNPCB!CBSIZDZS Dt. 16.06.2025

/o DEE.CBE South —

CONTROL BOARD

Thiru.K.S.Mohan,

' Secretary,
Kurichi = Vellalore Pollution

Prevention Action Committee,
No. 79/54.0, 7th Street,

Sri Ram Nagar,

podanur Post,

Information requested under
tion Provided — Reg.

2005 — Informa

e on

- 16.06.2025 received by this offic

bove cited, the following information is

Information furnished

furnished.
Q.No Information sought
furnish the Directions ordered by | The Directions issued by Board vide

ffice for the above
LetterNo.F.Tech/1 87/DEE/TNPCB/CBS(S),

Proc.No.T5/TN PCB/F.22842/SWM/

2025 Dated: 06.06.2025 contains 7
pages and the same can be
obtained by remitting Rs.14/-
towards the Xerox Charges (7 pages

x Rs.2 per page).

Address of the Appellate Authority:
The Appellate Authority (Right to In
Tamilnadu Pollution Control Board,
76, Mount Salai, Guindy, Chennai - 600 032.

formation Act, 2005),

\\h/

T(.mu(

Public Information Officer /
District Environmental Engineer,
Tamilnadu Pollution Control Board.

% K Coimbatore South
\b
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e |
Tamil Nadu Pollution Control Board
From To
Dr. R.Chandrasekaran, M.E, M.B.A, Ph.D., The Member Secretary,

Tamil Nadu Pollution Control Board,
72, Mount Salai,

Guindy,

Chennai- 641 032

District Environmental Englneer

Tamil Nadu Pollution Control Board
Coimbatore South

Plot No. E-55A, SIDCO Industrial Estate
Pollachi Main Road

Kurichi, Coimbatore — 641 021

Letter No.F.Tech 187/DEE/TNPCB/CBE(S)/2025 Dated: 07.05.2025

Sir,

Sub TNPC Board - Olo. DEE, Coimbatore South - Municipal Solid Waste Management
- Coimbatore Corporation Municipal Solid Waste Management Facility at Vellalore
— Report submitled - Reg.

Ref 1. Solid Waste Management Rules, 2016 notified by MoEFCG, Govt. of India

vide notification No. S.0. 1357(E). 8" April, 2016.

2. Hon'ble National Green Tribunal, Principal Bench, order dated 23.02.2020,
02.07.2020 & 14.12.2020 in O.A. No. 606 of 201_3.

3. Hon'ble National Green Tribunal (SZ), Chennai O.A No. 127 of 2022 filed by
Thiru. K.S.Mchan against the Coimbatore Corporation

4. T.Oletters to Coimbatore Corporation dated: 02.08.2019, 10.01.2020, -
22.10.2020, 14.12.2020, 30.04.2021, 24.12.2021, 24.07.2022, 12.08.2022,
15.11.2022, 09.02,2023, 24.03.2023, 23.06.2023, 11.0?.2023, 14.08.2023 &
19.12.202, 14.03.2024 & 07.10.2024.

5. Fire incident at Vellalore MSW site on 20.05.2025.

' 8. Inspection of the MSW site at Vellalore by TNPCB officials on 21.05.2025
7. News item - published in the In Dinamalar daily news papers -glaled P

05.05.2025

| submit to inform that M/s. Coimbatore City Municipal Corporation is generating around
1100-1200 MT/day of municipal solid waste generated from 100 wards. The waste is processed
at Vellalore village in 654 acres of land. As per the statement of Coimbatore Corporation, the
details of various treatment facility at MSW site at Vellalore is furnished below.

SI.No. | Method of Capacity of | Name of the Area Consent status
processing processing Agency allotted
facility

1. | Windrow 600 MT/day | M/s. 181 acres/ | CTO vide Proc. No.
composting & Coimbatore T3/TNPCBIF.1987CBS/R
ROF Integrated | Presently | | ,casweA2024 dated:
Waste available | 5g/08/2024 valid up to
Management |38 IS 76 | 34030025  for  the

Corporation | 3Cres fallowing

Private limited | ©MY

1. City Compost -
’ 70 Ton.,s__!day J




,—/TTWJ‘
Fuel (RDF) - 147

Tons/Day

3. Recyclable
Materials -
Tons/Day

18

4, Compost Reject
(4-16 mm size) -
11 Tons/Month

Sewage - 4.0 KLD -
On Industrys own
land

Effluent — 10 KLD -
Recycling to process

2. | Vermicompest | 150 MTiday | M/s. Nilla | 15 acres | Not applied for :onsun:
ng and Bio-gas Blaomns and renewal o
plant Scappes authorisation.

3. | Processing of | 7-10 MT/day | Ms. 0.5acres | The unit has obtained
chicken waste BHAIRAV consent valid up to

RENDERERS 31.03.2027, Now the
unit has been sealed by
Coimbatore
Corporation due to the
complaint from local
public

4, | Material SMT/day Coimbatore | — Not applied for consent
recovery Corporation and renewal of
facility autherisation,

5. | Blo-gas plant | 7.5 MT/day Coimbatore | - Not applied for consent

- | Corparation and renawal of
authorisation.

8. | Micro. 175 MT/day | Coimbatore | — Not applied for consent
composting Corporation and renewal of
cenlre autherisalion,

Total quantity of waste processed = 950 MT/day (approx.)

The balance quantity of around 300 MT/day of fresh Municipal Solld Waste Is belng
dumped in 25 acres area of Vellalore without any treatment The Commissloner,
Colmbatore Corporation in his letter dated 09.02.2024 Informed that the Colmbatore
Corporation has proposed to treat the remaining untreated fresh waste (300 MT/day-350
MT/day approx) by Installing Bio — CNG Plant {Bio-degradable) & Waste to Energy recovery
plant {Non-blodegradable),

Bilo-mining status: Totally 7,94,139 MT which will be processed in two years period out of
which 10153.64 MT of legacy waste as on 03.05.2025 has been processed in the perlod of 3
months, Balance quantity of 783985.36 MT of legacy waste is to be processed,

It Is submitted that Coimbatore Municipal Corporation has obtained Municipal Solid
wasta Authorization from Tamil Nadu Pollution Control Board (TNPCB) vide Proceedings. No.
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TNPCBISWMIZEMZ‘CBEKZGH dated 04.03.2011 with a validity up to 31.03.2012. The same
pas been renewed vide Proceedings No. TNPCB/TS IJSWMJF.ZEMZICBSQOTB dated
19.01.2018 with validity up to 31.03.2019. It is yet to apply for renewal authorizalion. The
Coimbatore Corporation has already been addressed to apply for renewal authorisation under
Solid Waste Management Rules, 2016 several times vide this office letters vide reference 4"
cited. Moreover, the State level monitoring committee Instructéd the Corporation to comply wﬂh
the Rules while conducting the meeting held on 09.08.2019, 31.01.2020 & 07.10.2022, So far,

the Coimbatore Corparation/ Solid waste management processing facllity (SPV) has not

applied for renewal authorlsation under Solid Waste Management Rules 2016.

Whereas, the Hon'ble National Green Tribunal (Principal Bench) vide order dated
16.01.20219 in OA No. 606 of 2018 has stated that "Timelines of two years have expired as
rules came into force on 08.04.2016 Timelines of three years is going to expire on 08.04.2018.

for bio-remediation, timelines of five years has been provided, * On 'Polluter Pays
Failure

However,
Prinicple’, the polluters must be required to pay damages by the concerned authorities,

to do so may render the authorities also liable to pay damages” .
cipal Bench) vide ‘order dated

Whereas, the Hon'ble National Green Tribunal (Prin
28.02.2020 & 02.07.2020 in OA No. 606 of 2018 has directed that " In view of fact that most
of the statutory timelines have expired and directions of the Hon'blé Supreme Court and

the Tribunal to comply with Solid Waste Management Rules, 2016 remain unexecuted,
for continued failure after 31.03.2020.

mentioned in Rules 22 from

Interim compensation scale Is hereby laid down
The compliance of the Rules requires taking of several steps

serial.No.1 to 10.
*....Any such continu
t the rate of Rs. 10 lakh per month per Local Body for popu
lation between 5 lakhs and

compensation a ation of
above 10 lakhs, Rs. 5 Lakh per month per Local Body for popu : :
10 lakhs end Rs. 1 lakh per month per local body from 01.04.2020 till compliance.

Based on which, the Chairman, TNPC Board has issued direction under section 6

rotection) Act 1986 along with interim compensation (from April 2020

of Environmental (P
Coimbatore Corperation vide

to November 2020) of Rs. 80 Lakhs to The Commissioner,
.T1HNFCBIF.32363!SWM."NGT §06 OF 2018/2020-1 dated: 27.11.2020. The

Proceedings.No
nvironmental Compensation till the compliance of the

corporation is liable to remit the E

following direction.
1. The Corporation shall comply with the provisions of Solid Waste Management

Rules, 2016 and shall comply with the orders passed by the Hon'ble NGT in OA

606 of 2018 from time to time.
2. The Corporation shall provide 100% segregation of waste (covering all wards).

3. The Corporation shall provide required capacity of waste processing facilities for
the treatment of biodegradable waste and non-biodegradable wastes,

4. The Corporatlon is lllabia to pay Environmental Compensation till the compllance
of conditions stipulated in 1 to 3.

It was al§o informed that continued failure to comply with Solid Waste Management
Rules, 2016 shall incur Environmental Compensation at rales that are multiples of the rates
assessed (i.e.,Rs. 10 Lakh per month), till the compliance is achieved.

It is further submitted that Thiru. K.S.Mohan, Coimbatore fled a case before Hon'ble
National Green Tribunal (SZ), Chennai in O.A No. 127 of 2022 dgainst The Corporation of

ed failure will result in liability of every Local Bod} to pay ;
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Coimbalore, Rep, by ils Commissioner, Coimbalore, Chalrman, TNPCB, DEE, TNPCB, 0BS :
and Others,

Further | submit to inform that the fire aceldent had occurrad sovoral timas at the '

above dump site and rocontly occurred on 20.04.2026 In the Vol

lalore yard (fotal area 654
acros) of the Colmbatore Corporatlon,

It was reported by the Colmbatore Corporation thal the
increase In temperature al the MSW slte and also due fo the
the spread of the fire is uncontrollable and not a man-mada one
The MSW site was Inspected by the TNPCB officials on 21,04,

1. The fire occurred at open dump site of munici
Waste and fresh municipal solid waste he|
situaled at MSW site al Vellalore,

It Was reported that the fire had oceurred at
during night hours in huge level and fire was
Departmant. However, during the inspection of

fire was oo mpletely put off (Phetograph enclose
The Corporation  hag

RENDERERS.

feason for fire was due {o the
prevalling hot weather condition
2025 and observed the following.
pal solld waste slorage area where lsgacy
ng dumped spreads over 10 acres (approx,)
the above said dump slte on 20.04,2025
put off by the Fire and Rescue Services

d) and 2 JCB's have been employed,
Processed the chicken waste through M/s.BHAIRAY

22!0_?12{121 and renewed up

; Nn.F.macasros;DEErrNPcmcas

the ‘Commissioner has issued
excessively during Sunday, At pr

-;F But the wastes are isposed thro
S. Chicken wastes were burla:d ins

to 31/03/2027 vide
WEA/2023 DAT

closure order. The

Proc,
ED: 1610472023, Subsequently

Chicken Wastes are generateg
esent the waste are disposad through M/s Viki Traders,
ugh deep burial during Sundays,

de the premises which lead to soil

and water pollution
8. Bio-gas plant was not in operation,

Coimbatore - Integrated Waste Management
mited, legacy waste of aboyt 2.8 million tons were dumped, The

move above legacy waste o as 1o ensure the proper operation of
Mis. Coimbatore Integrated Waste Management Corporation Private limited.

B. The Corporatian has reported that bio mining of totally 7,84.139 MT which will be
processed in two years period out of which 10153.64 MT of legacy waste as on

03.05.2025 has been processed In the period of 3 months, Balance quantity of
783985.36 MT of legacy waste [s to be processed.

In Dinamalar daily newspapers dated 05.05.2025, it has been published regarding the dumping
of Chicken waste by the Coimbatore Corporation at Vellalore,

In this regard, it is recommended that In exercise of the powers conferred under

Carporation Private |
Corporation shall re

Section § of the
Environment (Protection) Acl, 1986 as amended, the Coimbatore Corporation may be

lasued
with the Directions for the following

1. The Corporation has not implemented the Solid Wasle Management Rules 2016
properly. No segregated wasles are transported to Vellalore. .

2. The Corporation Is dumping/burring the Chicken waste Inslde the premises through deep
burial which leads to solid water pollution,



3. The Corporation has not taken steps for bio mining the legacy wastes dumped jnside the
premises of land allotted for M/s.Coimbatore Integrated Waste Management Corporation

Private limited & other lands inside the solid processing site.

«
4. The Corporation has not obtained MSW authorisation to handle the Municipal Solid

Waste.

This Is submitted for favour of kind information and necessary action please.

District Enviro nmenﬁﬁ%;r;er,

Tamil Nadu Pollution Control Board,
Coimbatore South.

ubmitted to the Joint Chief Environmental Engineer (M), Tamil Nadu Pollution

Copy s al Er ‘
Board, Coimbatore Zone for favour of kind information please.

Control
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TAMIL NADU POLLUTION CONTROL BOARD

0 SWM/202 : 2

Sub: TNPCB- Solld Waste Management — Non-Compliance of Solld Wasle
Management Rules, 2016 by Coimbatore Carporation ~Directions lssued
under seclion 5 of the Environment (Protection) Act, 1086 as amanded ~

Orders issued - Regarding.
1. Board's Proc-T3/TNPCB/F.22842/SW\/2024, dated: 06.06.2024

2. Lr. No. F.Tech 187/DEE/TNPCBICBE(S)/2025 dated:07.05.2025
Forest and Climate Change,

clion 3,6, and 25

ersession of the

Ref:

Whereas, the Ministry of Environmen!
the powers conferred under se

1086 (29 of 1986), and in sup
) Rules,2000, has notified the

15 of the Solid Waste

Government of India, In exercise of
of the Environment (Protection) Act,

Municipal Solid Waste (Management and Handling
Solid Waste Management (SWM) Rules, 2016. As per Rule
Management Ruies, the role of local body has been specified for the implementation
of solid waste management in the respective local bodies.

oimbatore City Municipal Corporation is generating

Whereas, the M/s. C
100 wards. The

around 1100-1200 MT/day of municipal solid waste generated from
wasle is processed and. As per the statement of

Coimbatore Corpaoration, the details o

at Vellalore village in 654 acres of |
f various treatment facilities at MSW site at

Vellalore are furnished below,

Capacit

Method of |y of Name of the |Area Consent status

SN
g processing jl:‘f:ﬂ““ Agency Allotted
facility
CTO vide Proc.

1

No.T3/ TNPCB/
F.1087 CBS/ RU
CBS/WEAS 2024

M/s, Colmbalore | 181 :
Integrated acres/ :art_si 28/08/2024
Windrow G600 Waste Fresanih_.r aifhgnnzsupfnr “_::

composting | MT/day | Management available :
| & RDF Corporation area is 76 fuli:;_:w:ng
| Private limited | acres | City Composl -70
anly | Tons/day
« Refuse  Derived
Fuel (RDF}) -14?(
Tons/Day J

No T6 MOUNT SALAI GUINDY CHENMNAI EE“}'Z!.'.;.-E-
Tel 044-22353134 - 139 Fax 044.22353068
Email . inpeb-chn@govan  Web  npch.govan

»
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s Recyclable

* Compost Rejecl

s Sewage 4.0 KLD -

Malerials - 18
Tons/Day

{4-16 mm size) -
11 Tons/Month

On Industries own
land

Effluent 10 KLD
Recycling to process

WVermi 150 g';:: 5 il 15 Not  applied for
2 compost and | MT/day S mEs S consent and renewal
Bio-gas plant PP of authorisation
The unit has
obtained consent
Processin valid up to
g Dmcien 710 M. BHAIRAV| 131032027, Now the
3 ket MT/day |RENDERERS ) unit has been sealed
by Coimbatore
Corporation due to
the complaint fram
local public
Material :
recovery SMTday Culmbat?re Nol  applied for
4 facilty Corporation . consent and renewal
of authorisation,
Bio-gas plant | 7.5 Cmmhatt_'rre Not  applied for
5 Caorporation - consent and renewal
MTiday y
of authorisation.
wE® e | tewibatom Not applied for
compaosling !
B il MT/day | Corporation consent and renewal

of autharisation,

Total quantity of waste processed = 95p MTiday (approx.)

The balance quantity of around 300 MT/day of fresh Municipal Solid Waste is
being dumped in 25 acres area of Vellalore without any treatment.

The Commissioner, Coimbatore Corporation in his letter dated 02.02.2024
informed that the Coimbatore Corporation has proposed to treat the remaining
untreated fresh waste (300 MT/day-350 MTiday approx) by instaliing Bio-
CNG Plant (Bio-degradable) & Waste 1o Energy recovery plant (Non-

biodegradable).
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Blo-mining statys:

Totally 7,94,130 MT which wi be processed in two years period out of which
10153.64 MT of legacy waste as on 03.05.2025 has been processed in the
period of 3 months,

Balance Quantity of 783985,36 MIT of legacy wasle is 1o be processed.

Whereas, the Coimbatore Municipal Corporation has obtained Municipal
Solid Waste Authorization from Tamil Nadu Pollution Control Board (TNPCB) vide
Proceedings dated 04.03.2011 with validity up to 31.03.2012, The same has been
fenewed vide Proceedings dated 19.01.2018 with validity up to 31.03.2019. It is yet
to apply for renewal authorizallon,

Further, the Coimbatore Comporation has already been addressed to apply
for renewal authorisation under Solid Waste Management Rules, 2016 several times
vide DEE office letter dated: 07.10.2024.

Moreover, the State level monitoring committee instructed the Corporation
to comply with the Rules while conducting the meeting held on 09.08.2019,
31.01.2020 & 07.10.2022. So far, the Coimbatore Corporation/ Solid waste
management processing facility (SPV) has not applied for renewal authorisation
under Solid Waste Management Rules 2016.

Whereas, the Hon'ble National Green Tribunal (Principal Bench) vide order
dated 16.01.20219 in OA No. 806 of 2018 has stated that

Timelines of two years have expired as rules came into force on

08.04.2016 Timelines of (hree years is going lo expire on 08.04.2019.
However, for bio-remediation, timelines of five years has baen provided. On
Polluter Pays Prinicple, the polluters must be required fo pa y dameges by
the concemed authorities. Failure to do so may render the authorities also
liable to pay damages”
Whereas, the Hon'ble Natianal Green. Tribunal (Principal Bench) vide order
dated 28.02.2020 & 02.07.2020 In OA No. 6086 of 2018 has directed that
“In view of fact that most of the statutory timelines have expired and
direcfions of the Hon'ble Supreme Court and the Tribunal fo comply with
Solid Waste Management Rules, 2016 remain unexecuted, Interim
compensalion scale is hersby laid down for confinved failure after

31.03.2020. The compliancs of the Rules requires taking of several sleps
mentioned in Rules 22 from serial.No.1 fo 10,

No. 78, MOUNT SALAI GUINDY. CHENNAI - 600 032
Toi 044.22753134 . 130 Fax 044-22353068
Emau tpco-cna@govin  Wien thigch gow i

-
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*.Any such continued faiiure will resull in liabifity of every Lacal :dyrm
pay compensalion ol the rate of Rs. 10 lakh per manth por Local Body rﬂr
population of above 10 lakhs, Rs. 5 Lakh per month per Local Body for
population batween § lakhs and 10 lakhs and Rs. 1 lakh per manth per local
body from 01.04.2020 Wl compliance”.

Whereas, the Board has issued direction under sectlon 5 of Environmental
(Protection) Act 1986 along with Interim compensation (from April 2020 to Novembar
2020) of Rs. BO Lakhe 1o the Commissioner, Colmbatore Corperation vide
Proceeding dated: 27,11.2020. The corporation is liable to remit the Environmantal
Compensation till the compliance of he following direction.

I, The Corporaticn shall camply with the provisions of Solid Waste Managemen
Rules, 2016 and shall comply with the orders passed by the Hon'ble NGT in
UA BOS of 2018 from tima 1o time,

The Corparation shall provide 100% segregation of waste (covering all wards)

The Corporation shall provide required capacity of waste processing facllitias

for the treatment of biodegradable waste and non-biedegradable wastes.

. The Corporation is ligble fo pay Environmental Compansation till the

compliance of conditions stipulated in | {o i,
Further, il was alss informed that continued fallure 1o
Waste Management Rules. 2018 shall incur Enviranmental Com

that are multiples of the rales assessed (ie, Rs, 10 Lakh
compliance is achieved.

camply with Solig
pensation &l mles
5 per month), il the

Whereas, Thiru K.5.Mahan, Colmbalare fled a cass befare Hon'bla
Green Tribunal (SZ), Chennal in O.A No, 127 of 2022
Coimbatore, Rep. by its Commissioner,

TNPCE, CES and Others,

National
against The Camoration of
Coimbatore, Chairman, TNPCE, BEE,

The fire accident had occurred several times al the
recently occurred on 20.04.2025
Coimbatore Corparation,

above dump site and
in the Vellalore yard (total area 854 acres) of the

Whereas, it was repored by the Caimbatore
fire was due to the increase in lemperature
prevalling hol weather condition the spread
man-made ong.

Whereas, the TNPCB officials,
MSW site gn 21 042025 and reporied th

Corporation that the reason for
al the MEW site and also due (o the
of the fire ig uncontreliable and not a

Ofo DEE, Coimbatgre South Inspected the
& following observations.
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The fire

b occurred al open dump site of municipal solld waste storage area
egacy waste and fresh municipal solld wasle being dumped spreads

over 10 acres (approx.) sltuated at MSW sita at Vellalore.

. It was reporled that the fire had occurred al the sbove sald dump site on

20.04.2025 during night hours in huge level and fire was pul off by the Fire
and Rescue Services Department. However, during the inspection of tha MSW
disposal facility on 21.04.2025, fire was completely pul off (Photograph

enclosed) and 2 JCB's have been employed.
The Corporation has processed the chicken waste through M/s BHAIRAV

RENDERERS.
The above unit was functioning In the land pwned by Corporation. The consent

was issued to the unit vide Proc. DATED: 22/07/2021 and renewed up 10

31/03/2027 vide Proc. DATED: 19/04/2023. Subsequently the Commissianer
an wastes are generated excessively

has issued closure order. The Chick
resent the waste are disposed through M/s Viki Traders.

during Sunday. At p
But the wastes are also disposed through deep burial during Sundays

Chicken wastes were buried inside the premises which lead to soil and water

pollution.

6. Bio-gas plant was not in aperation.

7. In the premises of land

aliotted for M/s.Coimbatore Integrated Waste

Management Corporation Private limited, legacy waste of about 2.8 million
tons were dumped. The Corporation shall remove above legacy waste so as 10

ensure the proper operation of Mis. Coimbatore  Inlegrated  Waste

Management Corporation Private limited.
ining of totally 7,94,138 MT which will

The Corporation has reported that bio mini
be processed in two years period out of which 10153.64 MT of legacy wasle

as on 03.05.2025 has been processed in the period of 3 months. Balance

quantity of 783985.36 MT of legacy waste is io be processed
Meantime, in Dinamalar daily newspapers dated (05.05.2025, it has been

published regarding the dumping of Chicken waste by the Coimbatare Corporalion at

Vellalore.

Under the above circumstances the DEE, TNPCB, Coimbatore South has

recommended fo Issue necessary directions under Section 5 of the Environment
(Protection) Acl, to the Commissioner, Coimbatore Corporation for not properly

implementing Solid Wasle Management Rules, 2016.

B

No 76, MOUNT SALAI GUINDY CHENNAI - 600 032
Tel 044-22353134 - 139 Fax. 044-22353068
Emall - Inpeb-chn@povin  Web | Inpch.govin
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In the light of the above aald facts, the Board has doclded to lssue directions

undor Saction 6 of the Environment (Protaction) Act, 1086, to the Commissloner,
Colmbatore Corporation,

Now therefora, In the oxerclse of the powere vested under Section & of the
Environment (Protection) Act, 1986 the Board heraby lssuos the I’oilo_w!nu diractions

to the Commilssioner, Colmbalore Corporation to comply within perled of Throe
months,

1. The Corporation shall Implement the Solld Wasto Managemant Rulos
2018 properly and transport {ho sogrogaled wastes lo Vellalore,

2. The Corporation shall stop the dumping of the Chicken waste and
dispose them as per Environmental Guidelines for Pou!try Farme and

Solid Wasle Management Rules, 2018,

The Corporation shall take staps for blo mining the legacy wastos

dumped Inside the premises of land allolted for M/, Colmbatore

Integrated Waste Management Corporation Private limited & other lands

Inslde the solld processing site.

4. The Corporation shall apply and obtain authorization under Solld Waste
Management Rules, 2016 for solling up waaslo processing, troatment or
disposal facllity having more than 6 MT/day

The receipt of the proceedings shall be acknowledged and a reply shall be
furnished within Fifteen days from the date of this notice,

It Is Informed that, non-recelpt of any reply within the prescribed period will bo
consirued that you have no sallsfactory explanation to offer to the above sald
contraventions and action will be taken on merits In accordance with law.

5>'V e ke &7

For Chalrperson
To:
The Commissioner, b
Coimbatore Corporation,
Raja Street, Town Hall,
Coimbatore - 641 001.

Copy Submitted To:
1. The Additlonal Chief Secretary to Government,

Environment, Climate Change & Forests Department,
Secrotariat, Chennal-800 008.

2. The Principal Secretary to Governmenlt,
Municipal Administration & Water Supply Department,
Secretariat, Chennal- 600 000,
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3. The Director of Municipal Administration,
Urban Administrative Building,

MRC Nagar, Raja Annamalaipuram,
Chennai - 600 028.

Copy to:

1. The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
Coimbatore.

2. The District Environmental Engineer,

Tamil Nadu Pollution Control Board,
Coimbatore South.

_3~FTe Copy.

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel ; 044-22353134 - 139 Fax: 044-22353068
Email * tnpcb-chn@gowv.in

Web : tnpcb.gov.in
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